
Act to provide for the registration ' and verifioetion of claima of 
displaced persons in respect of irnmovilblo property in Pakistan.' 

I Ll8th May, 19501 

BE it enscted by Parliament as follows:- ' 1. Short title, extent and duration.-(1) This Act may be called the Disphood 
P w n c '  (Claims) Act, 1950. 
: 

(2) It extends to the whole of India except the State of Jammu and Kashmir, 
j .  p 8 )  I t  shall'rerna~n in force for a period of Co &be+ years onljJ(4 
I 

i 2. DefinitioXH.--In this Act, unlese the context otherwise requires,- 
8 
I 
I *  , (a) "claim" means the assertion of a right to the ownership of, or to 

i any interes't in,- 
! 
q - ( i )  any immovable property in West Pnkistan which is situate within 
s 5 

i ' 

an urban area, or 
i (ii) such class of property in any part of West Pakistan other than 
g 
j 

in any urban area ss may be notifled by the Central Governrnout in thb 
i behalf in the Official Gtr~ette; 
1 
1 : .  (b) "displaced person" meaus tiny person who, on account of the ,  
$ settin up of the Domi~lions of lndia and Pakistan, or on account of civil 
Is distur 6 rlnces or the fear of such distllrt~ances in any area now forming 

part of Pakistan, has, after the 1st day of March, 1947 left, or been dis- 
placed from, his place of residence in such area and wko has been 
subsequently i.esiding in India and includes any person who is resldeot in 
any place in India and who for that reason is unable or has been made 
unrzhle to manage, supervise or control any immovable property belonging 

i h  to him in Pakistan; 

(o )  "prescribed" means prescribed by rules made under this Act; 
.. . , . :.:' i 

. , . ,, . : ~ .  
.. . . . ,  , .  ' i ' . .  . ' . ~ . . ~ .  ,-,::.::;: , ' : '  . 

.: 

i,. , 
.(,d)!:'iGb,aq iarelh?, T e F s  any area within the limits of a t3(xpckatio~, 

1: . a municipality, a m2nipiI.pa1. committee, a notified area corn.mittee, 3 . .. . . , . town mea, :a smgll, tawn,,c&mittee a? 1.n. cantonment, w those lirnita 
. eslskd' on the ' '15th .-day of August, 1947 ; 

(6) "West Pakist_a~" means the territories of Pakistan excluding the 
Province of East Bengal. 

3. ~ ~ p l o j a ~ ~ b i t  of r :R&@stering;:Ofaci)rs; e"t.--(1) The Centrd Cfovernmenb 
i: may, by notifilhti0.n in:$be:j$)ffi,Gal: Gazette, , apoin t  , : .as  .many Ii,e,aiskring 
; OEcers as  may^ be;i~eqeg@try,for. . ... ;., ,?.-:: t he  purpose of r'egistering , : , . . . :  claims BUd every 

Qegisterillg Officer, shall exer&is,e 'hip.,:: f&&i&is "iri.'; SII~~'  'ffka d t  WMS as rnv 
S6 . ip66 iE$d Ci.$, ~t&&:?@jt.&@$36bFi :.: 7 > ; . 3 ,  :;. :; .,s.<.>;! >.<> : .. . : .  ;:~ z<,::,, :> s;*2.!T.~ . .,.. : :, . :  . \ 

,..,>~ : "':< ' . 
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(2) A ~ e & s t e r i n ~  Officer may, for the purp;se of discharging his functions 
under this Act, appoint as many assistant registering oqcexs as he may con- 
~ i d e r  necessary and an assistant registering oiiicer shall, sublect to the general 
euperinkndence and control of the Begistering Officer, have all t t e  powars of 
a Registering Of3icer under this Act. 

4. Power to appoint the Chief Claims Commissioner, etc.-(1) The Central 
Government may, by notification in the Ofliclal Gazette, appoint a Chief Claims 
Commissioner, a Joint or Deputy Chief Claims Commissiok~er, and as many 
Claims Commissioners and Claims OBcers as may be necessary for the purpose 
of discharging the duties imposed on them by or under this Act, and mas, by 
general or special order, provide for the distribution or allocation of work to be 
performed by them under this Act. 

(2) Subject t o  the provisions of this Act, the Joint or Deputy Chief Claims 
Commis~ioner, all Clalms Commissioners and Claims Officers shall discharge 
the duties imposed on them by or under this Act under the  general. 
superintendence and control of the Chief Claims Commissioner. 

5. Registration of claims.--(1) A displaced person may, within such time, 
in such form and on payment of such fee as may be prescribed, submit his 
olaim to a Reg$tering O@.t~~~in the prescribed manner for the registraqon 

1 of such claimp k - .  
.kJ$ 

I (2) On receipt of a claim under sub-section ( I ) ,  the Registering Ofliaer 
1 shall registw the claim in the prescribed manner and forward the relevant 
1 papers to the  Central Government or to an officer designated by .$he Central 
t 
i Government. for this purpose. 

6. Jurisdiction of Claims Officers.---(I) A Claims Officer shall have juris- 
i diction to  decide such cases or such classes of cases as may, by general on 

special order, be transferred to him by the Central Goverllment or by an 
1 &cer empowered in this behalf by the Central Government. 

(2) A Claims O5cer shall hold a summary inquiry into the cases transferred 
to, him and, after taking such evidence and examining such documents, ae 
may be necessary, pass such orders as he thinks fit in relation to the verifies- 
tion of the claim and the valuation of such claim. 

(3) The decision of the Claims Officer shall be final: 

Provided that the Chief Claims Commissioner may call for the record of 
m y  case which has been decided by the Claims Otficer and may make ~ u c h  
order in the  case as he thinks fit and no order ~arg ing  the decision of the Claims 
Officer shall be made without giving the person concerned an opportunity 'of 
being heard. 

7. Powers of Claims 0Elcers.-(1) The Chief Claims Commissoiner, the Joink 
or Deputy Chief Claims Commissioner, or a Claims Commissioner or Claims 
OEcer shall have the same powers as are veste3 in a civil court under the Code 
of Civil Procedure, 1908 (Act V of 1908), when trying a suit in respect of the 
following matters, namely :- 

(a) summoning and enforcing the attendance of any penion and 
examining him on oath; 

(b) requiring the discovery and production of any document; 
(c) requisitioning any putlic record from any court or office; 
(d) issuing cornmiasions for the examination of witnesses ; 
(e) appointing guardian8 or next friends of. any person who is a minor 

or of unsound mind; 
(j) any other matter which may b e  p m b e d . .  , 
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- (3) The Chief. Claims 
Commissioner, n, Claims Comlnissioner and a Claims Officer shall be deemed to 

! be a civil court for the purposes of sections 480 and:482. of: she Code of C.rimins1 / Procedure, 1898 (Act V of 1898), and auy prc.ceedi:ng:.ldefore .any.:such Ofiicer 

( +hall be deemed to be a judicial proceedidg within the q.??ning ., of. sections 193 
.and 22d of the Indian Penal Code (Act XLV ofiS~60). : . . . 

. . . , .  . $ ,.> - , :  

8. Bower to transfer cases.-~h?. Central Governmeni; or the Chief Claims 

8 @ 

$onimissioner may, by order in writing, a t  any itage transfer any case pending 

8 :beforea Claims Officer to anothez Claims Officer. and the' Claims Officer, to  
.-, whorti the case is so transferred, ma.y, subject to any.spbcia1 diretian in the 
& order of transfer, proceed from the stage at which it i a i  & tiansferred. 
@ 
h,. 
r-" 

8. Certain officers to be public keqaf i t s . -~ ,he~hibf :  claims ~ o k ~ i s s i o l r c r ,  
": tj +he Joint or Deputy Chief, Claims Commiisioner and all Claims Commissioners, 

\ Ciairna Oflicers, Registering 0fficers:and assistant registering offi.c6rs appointed 
g ilndr+r this Act, sha,ll be deemed to be public' servants' wibhin the meaning of 

section 21 of the Indian Penal Code (Act XLV of' 1860). !, . v 
pj 
,I 
*% 10. BW 09 jurisdiction of civil courts.-No civil court shall have jnrisdio- 
$ 
,;+ tion.in respect of any matter which the Chief . C l a h s  C~~rniskioner  o.r the 

.jI 

Claims 00icer is empowered by or under this Act, to determine, and no 
,q c injunction shall be granted by a.ny court .or other authority::in..respect of any 
3: .action taken or to be taken in pussuaa:ce of any power conferred b y  or under 
4 :this Act. 
:I 

' . 11. Protection of action taken in good faith.-No suit, prosecytion or ,o the~  
$i 
;?, bgal proceeding shall :lie, against the Central Government or any person 
t: appointed under this Act in respect, of anything which: is in good faith done 
8 
I =or intended to be done in pursuance of this Act or..oi. a.np:rules or; orders made 
f$! 

:: %liereunder. 
$ 
, 12. Penalty.-Any person who- 

.& .*, 
.> ., .&<- 

,+i? 
(a) submits, in respect of his clairn under this Act, any infornlation 

P which he knows or has reason to believe to be false or which he does no$ 
beiieve to be true, or 

( b )  submits his claim to more than one Registering Officer, 
e shall be punishable with imprisonment which may exbnd to three years, or 

with fine, or with both. 

13. Penalty for abetment.-Any person who abets any of the offences 
punishable under this Act shdl be punishable with the punishment provided 
for the offence. 

14. Cognizance of offences by courts.-No court shall take cognizance of 
any offence punishable under this Act save upon complailit in writing i n a h  
'by an officer authorised by the Central Government by general or special order 
in this behalf. 

15. Delegation of powers.--(1) The Central Government may, by gene& 
or special order, direct that any power exercisable by it under this Act shall, 
subject to such conditions, if any, as may be specified in the order, be 
exercisable also by the Chief Claims Comrnissionsr. 



1.6. Power to make rules-(1) .The Central Government may, by notif icst io~ 
fn. the Officialr Gazette, make rules to carry .out the purposes of this Act. , 

(2) I n  particular, and without prejudice to the generality of the foregoing 
power, such rules may provide for all or any of the following matkern, 
namely :- 

(u) the form and manner in which claims may be submitted by dis 
placed persons to Registering Officers; 

( h )  levy of fee, subject to such exceptions, if m y ,  in respect of any' 
c!ails which may be submitted under section 5; 

(c)  the mannes in which claims may be registered; 
(4 )  the manner in which any inquiry may be held by Claims Officers, 

Clnims Commiss:oners, the Joint or Deputy Chief Claims Commissioner o r  
the Chief Claims Commissioner; the procedure to be followed by Claima. 
Officers, Claims Commissioners, the Joint or Deputy Chief Claims Corn- 
miebioner or the Chief Claims Commissioner; 

(el the powers vested in a civil court which may be exercised by a 
Clairns Officer, Claims Commissioner, the Joint or Deputy Chief Claimr, 
C3mmie~ioner or the Chief Clsims Commissioner while holding any inquiry 
under this Act; 

(fl any other mattar which has to be, or may be, prescribed under 
*his Act. 
17. Repeal of Ordinance V d 1950.-(1) The Displaced Persone (Cldrns) 

Ordinance, 1950 (V of 1950) is hereby repealed. 
(2) Notowithstanding such repe~l,  mything done or any action taken in the 

exer~ise.cf any power coderred by or under the said Ordinance shall be deemed 
to have been done or taken in the exercise of the powers conferred by or 
under thie Act, as if this Act were in force on the day on whioh suoh thing 
m e  done or aotion was taken. 


